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Bill No. 20 of 2010.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
(ALLOW ANCESAND PENSION OF MEMBERS)
AMENDMENT BILL, 2010

(As INTRODUCEDIN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh Legidlative Assembly
(Allowances and Pension of Members) Act, 1971 (Act No. 8 of 1971).

Be it enacted by the Legislativsssembly of Himachal Pradesh in
the Sixty—firstrear of the Republic of India as follows:—

1. ThisAct may be called the Himachal Pradesh Legislatistert title.
Assembly (Allowances and Pension of Membg&nsgndmen#ct, 2010.

2. In section 6 of the Himachal Pradesh LegislativeAfmemiment
8 of 1071 Assembly (Allowances and Pension of Memberdict, 1971 ¢ ~°° "

(hereinafter referred to as the “principal Act”),—

(@) for sub-section (1), the following sub-section shall be
substituted, namely:—

“(1) Each member during the term of his office shall
be entitled to travel at any time by railway or by air or
by Sate Transport Undertaking by any class within or
outside the country alongwith his family or any person
accompanying him to look after and assist him during
travel and shall be entitled for the reimbursement of
actual expenses so incurred on production of tickets
of such journey performed, subject to maximum of
seventy five thousand rupees in each financial year
and



(b)

Amendment 3.
of section .
6-A provisos, f

for the existing provisos to sub-section (1), the following
provisos shall be substituted, namely:—

“ Provided that the member while on official tour
shall also be entitled for the reimbursement of actual
expenses so incurred by his family or any other person
accompanying him to look after and assist him during
travel by air or by rail or by public transport on production
of tickets for such journey performed :

Provided further that the aggregate amount payable
for the journey performed by railway or by air or by public
transport in a financial year shall not exceed seventy five
thousand rupees.”.

In section 6-Aof the principal Act, in first and four th

or the words “fifteen thousand”, the words “twenty

thousand” shall be substituted.

Amendment 4.
of section
6-B.
@)
(b)

In section 6-B of the principalAct,—

in sub-section (1), for the figures and sign “ 10,000”, the
figures and sign “14,000” shall be substituted.; and

in the first proviso to sub-section (1), for the figures and
signs “400/-", the figures and signs “500/-"shall be
substituted.”.



STATEMENT OF OBJECTSAND REASONS

On the recommendations made by the Himachal Pradidblan Sabha Members
Amenities Committee, it has been decided to provide more facilities for free transit by railway or
by air or by $&ateTransport Undertaking to the members/ex-members. It has further been decided
to enhance pension to ex-members from Rs. 10,000/- to Rs. 14,000/- per mensem to every
person who has served for any period upto five years and additional pension from Rs. 400/- to
Rs. 500/- per mensem for every year in excess of the period of first term. This has necessitated
amendments in the Himachal Pradesh Legislaggembly (Allowances and Pension of Members)

Act, 1971.

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.

SHIMLA

The ............... August, 2010.



FINANCIAL MEMORANDUM

Clause 2 to 4 of the Bill, when enacted, will entail additional recurring expenditure out of
the Sate Exchequer to the tune of Rs. 150 lakhs per annum approximately

MEMORANDUM REGARDING DELEGATED LEGISLA TION

RECOMMENDA TIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA

(GAD File No. GAD-C (R) D (6)-1/2008)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Legislatidssembly (Allowances and Pension of Memb&nsgndment Bill,
2010, recommends, under article 207 of the Constitution of India, the introduction and consideration

of the Billin the $ate Legislativé\ssembly




